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SECTION X1V

S

SUPREME COURT OF INDTA
] 8 RECORD OF PROCEEDINGS
lr SPECIAL LEAVE PETITYION (CIVIL) Diary Wo(s). 10899/2024
i

(Arising out of impugned fin

al judgment and order dated 21-11-2023
in LPA No. 130/2020 passed b

y the High Court OF Delhi At MHew Delhi)

MUNICIPAL CORPORATION OF DELNT Petitioner(s)

VERSUS

. M/S. PACIFIC DEVELOPMENT CORPORATION LYD. & ANR.  Respondent(s)

(FOR ADMISSION and I.R. and 1A No.81480/2024-CONDONATION OF DELAY
IN FILING and 1a Ho.814

81/2024-EXENPTION FROM FILING C/C OF THE |
IMPUGNED JUDGHENT ) :

Date : 29-04-2024 This petition was called on for hearing today,

CORAM : HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI MARASIMHA
HON'BLE MR. JUSTYICE ARAVIND KUMAR

For Petitioner(s) Mr. Ashwani Kumar, AOR '

For Respondent(s) Ms. Haripriya padmanabhan, Sr. Adv.
Mr. Naveen Kumar, Adv.
tir. Sanjay Chauhan, Adv.
. Ms. Meenakshi Jha, Adv,
Mr. Prateek Yadav, AOR

UPON hearing:the counsel the Court made the following
; ORDER

Delay condoned. 4 ;

Heard the learned counsel appearing for the petitioner,

We are not inclined to interfere with the impugned judgment
i and order passed by the High Court. Hence, the Special Leave
| p ,
' petition is dismissed.- .

pending application(s), if any, shall stand disposed of,

' NIDHI WASON)
O e G cous‘;‘r MASTER (NSH)
-~ .COURT MASTER (SH)




